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Prohibition in Union Territories

*510. SHRI SRADHAKAR SUPAKAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any measures have been
taken by Government (0 extend the scope
and area of prohibition in the Union Terri-
tories on the occasion of the Gandhi
Centenary celebration ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) and (b). The information is being
collected and will be Jaid on the table House
in due course.

Requirement of Rails

3201. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(2) whether any study has been made by





